
Misc (Crl) Bail Case No 19 of 2023

(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

ORDER
11-01-2023

This is a petition filed uls 439 of CrpC with prayer

for an order to release accused Mojibur Rahman @ Mofijul

on bai! in connection with Tezpur PS Case No. LZTL/Z\ZT

uls 3921420 of IPC.

The called for case record as well as the case

diary has been received.

I have heard the learned Counsel for the accused

and also the learned Addl PP for the State.

The facts of the case, in briefi are that on

L4-t2-2022 an FIR was lodged by one prakash Kumar at

the Tezpur PS stating therein that he received a phone call

from one person, who introduced himself as Dipak Das and

the caller stated that he once constructed the house of the

informant and that he wanted to meet him urgently. On

L2-L2-2022 when the complainant came to meet Dipak

Das, the later stated he has gold biscuit and he wanted td

sale it at a lower price. On L4-t2-2022 the complainant

along with his friend went to Borghat where the said Dipak

Das, accompanied by 213 other persons snatched away

Rs.1,12,000/- from the informant. The informant and his

friend apprehended Dipak Das and later came to know that

his actual name is Ikramul Ansari.
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Based on that ejahar, Tezpur pS C'ase

No.727L/2022 was registered u/s 3gzl4zo of lpc. The

accused Mojibur Rahman @ Mofijul was arrested on

LB-L2-2022 and since then he has been in custody.

The case diary reveals that the present accused

Mojibur Rahman @ Mofijul has been engaged in the
business of fake gold for tong along with Ikramut Ansari

and some other accused persons. sufficient incriminating

materlals exist against this accused person. Reteasing the

accused at this stage from custody will hamper the
investigation process and it may also lead to destruction of
evidence.

considering these aspects, the bail petition is
rejected.

Return back the case record as wel! as the case

diary.

With this order, this Misc case is disposed of.

Rdot sessffic),
Sonitpur, Tezpur


